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(General lnxormatlon relatlng to- Leglslatlve & .other matters;
Tuesday, Octobmr 15 1996/Asnv1na 23, 1918 (Sama).

No.292

BAN ON SALE OF LOTTERIES = ACTION
TALKEN BY GOVERNMENT =~ REGARDING -

1]
o3 R

Hon'ble Members are informed that in pursuance of
the resolutlon passed Dby the House on 21,12,94, Ehe-Govt,

has communicated to the oncretarlat the follow;ng ‘action
taken by it Legardlno ban on Sale of Lotteries in Delhi s

1. Imposition of sales tax @20% on the sale of
,lotterles tickets, .
2w Instruc ions to the local authorities i.e.
MCD, NDMC, Cantonment Board were given to
ensure that the sale of lotteries is not
allowed at public places and to levy property
tax et higher commercial rates for such'
buildings where the sale of lotterieés takes
placeo | |
S The Delhi Police also 1mposed prohlbltory
.order under section 144 Cr.P.C. to curb the
sale of lotteries; but this was set aside by
‘the Hon'ble Delhi High Court., :

icn'ble Lt. Governor has also taken up the matter

Ty

with Government of India to consider Legislation on the
subject.

P.N. GUPTA
SECRETARY



